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PAPERS LAID ON THE TABLE
THIRTEENTH REPORT OF THE PUBLiC

Accounts CoMMITTEE (1954-55)

Drwan CHAMAN LALL (Punjab):
Sir, I have the honour to lay on the
Table a copy of the Thirteenth
Report of the Public Accounts Com-
mittee (1954-55) on the Appropria-
tion Accounts (Posts and Telegraphs)
and (Railways), 1951-52 and 1952-53,
Vol. I Report [Placed wn  Library.
See No S-287/55.]

MinisTRY OF LABOUR NOTIFICATIONS
PUBLISHING (1) AMENDMENTS TO THE
MvysorReE GoLp MINES REGULATIONS,
1953, anp (i1) THE MineEs RULES,
1955,

REVISED BUDGET ESTIMATES FOR 1954-55
AND BUDGET ESTIMATES FOR 1955-
56 oF EMPLOYEES' STATE INSURANCE
CORPORATION

Taue DEPUTY MINISTER
LABOUR (SHrRI ABID AL1): Sir, I
lay on the Table a copy of each of
the following Notifications under sub-
section (7) of section 59 of the Mines
Act, 1952: —

FOR

(1) Ministry of Labour Notification
SRO. No. 525, dated the
28th February, 1955, publish-
ing certain amendments to
the Mysore Gold Mines
Regulations, 1953 [Placed m
Labrary. See No. S-284/55]

(ii) Ministry of Labour Notifica-

tion SR.O. No. 1421, dated

the 2nd July, 1955, publish-

ing the Mines Rules, 1955.

[ Placed wn Labrary See No.

S-285/55.]

Sir. I also lay on the Table. under
cection 36 of the Employees’ State
Insurance Act, 1948, a copy of the
Revised Budget Estimates for the
vear 1934-55 and the Budget Est1-
mates for the year 1955-56 of the
Employees’ State Insurance Corpora-
tion. [Placed wn Library. See No S-
289-55 ]
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VERY AND RESTORATION) CON-
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Pror. A. R. WADIA (Nominated):
Mr. Deputy Chairman, I am sure we
would all wish thar the need for this
Bill did not exist. But considering
the situation as it is we cannot but
support wholeheartedly the Bill that
has just been introduced in connec-
tion with the abducted women. 1
listened to the speech of Shrimati
Lakhanpal yesterday with very great
interest. I admire her boldness and
I do know that she represents a
fairly widespread opmion in the
country that the time has perhaps
arrived or must soon arrive when this
desire to hunt up the abducted
women should cease so that the agony
may not be protracted, and a full
opportunity may be given to the
abducted women on both sides some-
how to settle down in their new sur-
roundings. But considering that these
abducted women were the unwilling
victims of the passions that were most
unexpectedly aroused at the time of
our independence and considering the
hardships to which they and their
families had been subjected, 1t stands
to reason that the Governments con-
cerned have a duty of finding out
these abducted women; and if they
wish to go back to their original
countries, it is the duty of the Gov-
ernment to give a helping hand in

this respect.

I am afraid the speech of Shrimati
Savitry Devi Nigam goes to the other
extreme. She feels that under no
circumstances should an abducted
woman be allowed to continue in her
new surroundings. She feels that it
is an outrage on the part of a woman
to continue to be with her abductor
all her life. I am afraid this is
also an extreme view. After all,

| an abductor is also a human being
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[Prof. A. R. Wadia.]
and whatever may have been his lap-
ses at the time of abduction, he may
have proved his humanity in coming
years and may have taken the ab-
ducted woman to his heart, given her
a home, and brought up a family. If
in the circumstances an abducted
woman chooses to continue in the
new envirocnment......

SHriMAaT1 SAVITRY DEVI NIGAM:
What about those who are still being
oppressed by the abductors?

Pror. A. R. WADIA: Tam coming to
that. 1 am talking of these who haveo
been willingly taken up. In such
cases I think it would be rather unfair
to root them up from their new sur-
roundings, But the unfortunate fact
remains that the majority of the
abducted women still continue in a
very unhappy condition, and it is in
their interest that the Government
should do what they can to reclaim
them. In this little brochure which
was published by both $he Govern-
ments in 1952, I was interested to
read:

"“To our knowledge only two
cases of Hindu girls have returned
o Pakistan and four Muslim per-
sons have returned to India out of
16,919 that were transferred to
Pakistan for restoration to their
relatives and 8326 that were sent
to India for the same purpose.”

Well, these figures are quite revela-
tory mn their own way. The correct
view 1s that since a wrong has been
done, it 1s the duty of the Govern-
ment 1o do all they can to find out
the whereabouts of these abducted

women, to get in touch with them,
and to find out what their real
wishes are. And I am glad that

both the Government of India and
the Government of Pakistan have
been very honest in this endeavour.
They are conscious of the guilt to
which these unfortunate women were
exposed and I am glad that with a
noble band of honorary workers both
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in India and in Pakistan, a good
deal of fine work has been achieved.
A good many of these lost women
have been found out. All of them
have been given more or less a
chance to meet their relatives and if
they wish to go back, an open invita-
tion has been held out to them to
go back to their own families in their
own countries. I think nothing else
than this can any responsible Gov-
ernment do. And it is for that rea-
son that I congratulate Sardar Swaran
Singh on the spirit in which he has
introduccd this Bill and the spirit in
which the Government are carrying
on their work.

It is interesting to find that in spite
of this terrible catastrophe, sfine-
thing g¢ood has come out. One good
I have already mentioned that some
abductors have been found to be satis-
factory. That is some compliment to-
human nature that it is not entirely
bad. There might have heen a very
honest doubt on the part of many
abducted women—I may be pardoned
if I say, especially among the Hindu
women—whether they would ever be
received back by their families.
Knowing as we do the great strength
of the caste system in this country,
I am perfectly certain that about 50
years ago if this sort of thing had
happened, I am afraid, these women
would not have been received back
into thewr families. But it speaks a
good deal of the new India that is
being born before our very eyes that
a huge majority of the Hindu fami-~
lies have expressed their willing-
ness to take back their daughters
and to take back their old wives,
even with the children of their
Muslim abductor husbands. It speaks
a good deal for human nature, and
it speaks a good deal for the refined
spirit that we find in the Hindu
society today that this spirit has
manifested itself, and it is this spirit
which has made it possible for many
of these Hindu abducted women to
ctoose to come back to their own
country. In some cases where these
abducted women re willing to come



Abducted Persons
(Recovery and
but where their families are
not willing to take them back, and
they do not find their position in
their new country very satisfactory,
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I am very happy to find that both’

the Governments have been pre-
pared to take up the responsibility
of looking after the abducted and
tc give them a new chance to settle
down in their own country, maybe,
by teaching them some craft, may-
be, by enabling them to marry afresh,
or in some such way to find a new

home in their own country, even
though it may not be in their own
family.

Recently, Sir, . have been in

touch with the Recovery Department,
and some very interesting facts have
been brought to my notice, and I
should like to share them with the
Members of this House. It is interest-
ing to find how many Indians are

willing to marry such women, even
though they are not accepted by
their own families. I am told that

enquiries come from Indian gentle-
men in places as far as Nairobi. East
Africa enquiring whether there are
such women who would be prepared
to go to Africa and get married to
them. It speaks well of human nature
again. We have all been very pain-
fully aware that many of these abduc-
ted women have been forced into
prostifution. Cases have been on
record where a woman hag passed
through as many as eight or nine
hands. One would imagine that they
would be doomed for ever. And yet,
I have been happy to find that even
in this city of Delhi, honourable men,
with a sense of responsibility and
with a sense of generosity, have come
forward to marry these women, and
the prostitutes of yesterday have been
enabled to become honourable wives
of today. Again, Sir, it speaks well
of human nature.

Tt has also been found that even
though some children have been born
under conditions for which the
mothers were not responsible, the
maternal instinct has asserted itself,

L
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and the mothers have been taking
very kindly to their children. Im
niany cases they have refused to give
them up, even though it has meant
a good deal of hardship to them-
selves. In several cases, mothers
have been persuaded to accept that
it is in their interest and in the
interest of their children, if the child-
ren are allowed to be brought up by
the State. And I am glad, Sir, that
both the Governments have accepted
the responsibility of bringing up these-
unfortunate children. Now here again,
I am very happy to find that a new
spirit has been entering into the
Hindu society.

We are all familiar with the prin-
ciple of adoption in Hindu Law, and
we all know the rigid limits within
which that adoption had to be prac-
tised. But today we find that some
childless parents have willingly come
forward to adopt these abandoned
children who have been brought up
by the State, knowing full well that
their mothers were Hindus but their
fathers were Muslims. Again it is
a compliment to human nature. T
am glad that this catastrophe has
made it possible for some new fea-
tures to come into existence in our
society.

Well, Sir, it is a very hard task
to ind out these lost women. 1T amr
told that very often, out of the six
women that have been discovered,
onlv one name had been registered,
and even that one name had been
possibly registered under six different
names, as Sardar Swaran Singh made
it clear yesterday. There are women
who were not on the registered list,
but through some lucky chance, they
got in contact with the different
agencies in both the countries and
ultimately they were declared to he
abducted women who were willing
to go Dback to their own country.
How long this state of things will
exist, it is impossible for any Gov-
ernment to know. The Government
accepted an amendment in the other
House to the effect that this measure
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should continue till the 30th of
November 1956. I am not optimistic
enough to believe that this problem
will be solved in that short time.
Perhaps, there is some justification
for what Mrs. Nigam has just said
that there might bYbe need for the
extension of this Act for a year or
even more. It is a very sad state of
affairs, but facing the situation as we
do what else can we do? What else
can we expect the Government to
do? 1 am afraid, it will be impossible
to account for every woman that has
been abducted in either country. But
in so far as we have got the names
of abducted women on either side, 1
am afraid. it will be the duty of
the Government to do their very
best to find them out and at least to
give them a chance to sav whether
they would like to continue in their
new surroundings or whether they
would like to come back. That is
the minimum that we can expect any
civilised Government to do; and
especially when we find that our
society is also becoming very civilised,
very generous, and very new-minded
in its attitude, I am afraid, this
measure .will have to continue for
some time at least. We may deplore
it but it is a necessity. Well,
Sir, I congratulate the Government
and the band of social workers who
have been helping the ‘Government
in solving this tremendous problem.
That is why I whole-heartedly sup-
port this Bill.
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FT T HAGT gram 3, fag |
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us  zardl afgw T @ foar fr za
faar &) 9% & 781 1 e 7 Ty
AT & F7 faar fx za9 a9z 9w £
42 AT Z | A{0A A% W 5 g T
ZaEEl, TSI, T T AF T FT TG 2 |
¥ 9 FIRHR F1 fegwm F oavg
FAE AT BT TAT 2 | AATA FIHE
FY HOTATEALA T HIT FRHAT F AT
7 oTEAAS UATAAl A OTEDT  GHAT
FT faar1 € | UF IW A AT 9 =
ge¥s W, ¥ |, Yo H, 4 H, 43 ¥
AR WY A% A A Farav—
W 98 YNGTT TN FW W & zmr
Ter® fergem & @1a & 9wt § )

[ 31 AUG. 1955 1 Restoration:) Continuance 1484

Bull, 1955

™ fag 9% aF & sER ARd F7
THAT A AEY ST, G TF T AeF FY
fzear a1 AT99 987 AT ®X o
% gAY a=4, AT AT dfad A 9
T { AE ATE A, T qF F FEAT
fo oz fawfaar qamr @ aome #ir
AT FAAT ARG | FET ATE-FLET
AT EW BIEE I A A @ I
WE ar BT o1 1T &1 F1 9t WY
afemt &1 79T §, T A g5 &7
AT §, AT F IFRILFT 91 §, e
7% fag mw g g 5 faar s
s F3 AR fogar 7 #7 | 9g A%
fergeama &1 3597 FT A E | UF
TOF qeF TF YA AT AR R AF
oY F Ty qUAT AT E | 9 AV
fperd 1 7o gar &1 faar g 3
HYAT 9 TF ATIE FIT T fZAT F
Afed 39 TIEE HAAT &1 A a7 3 |
% Y@ g f 9 uF faa ook wafeds
T § d1 99 9T 4¥ Hafeawt ada
o R 2t & 1 o el av g,
for &= az1 3, fomar arafzan #1
TEaadr g5 & W} 1 =g 9 93Eg
g1 g 39 7 a1 qfe 5 wman ag faa-
faar  oIRT weAT AIfEd AT AST weAr
Tifgd 2 f g2 % S=mn =fea o
§ I AR AE AT FAT Avgar g fw
PRI A AGT FIAT § a1 fRT 7q AW
3T 77 SieqTE @ T g | fad v
= T | FZT qF (AAq T @A, TG
IF GATHE FVG @A, FE qF THE
FIF @I | 50 U A I FAT §
Afeq ag wEw 481 & | a1 fee
ey afzq agy WM ° oFr a8 wr
o7 qrast WY 71 72y 7 ar ek feegea
FT AT ZGAT AT FFATA F1 TEq0
gl @ ¢ F ag A fge &
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qFX F1, TEAT BT, IAFT AHA FT,
Gt FY, qEr AT SEF FTOAN
faqrizat w1 F|d) @A AR 78 TR
f& saw fad g @ F1E ATTR
HYT TR AET @ ; g A F1E AR
et FTA ATAT AEIE ; FIE IARI
ofeq ¥, AR @ AR g fH & 71 sAT-
afaa & gw aven A1 € 7 ug fEa
RIATT AR @A a9 §

AT R F7 wAar  {aega
qeAfas § | feon fafAeey @Ew
& fagm fagre 7 Fer a1 % ag
frarEll qaeT g8, 9% THAET & |
W ZATT wEAT e o § R
gaamEy A, g7 FT W E, g7 FFE |
st fadt 1 a=an a1 fFay &7 A
ZET FT AT W IEF FIT gL FHET
e FY Fg F TG (ew oAy o &
a1 suw fag ardr qfed g<Fa & &
St £ A g & fag asfr st
& 1 A e 93T g, qFGERT
I A6 § AES ST § g
g O e &) F T LG | FfopT
gAY TgT A9l AGAITT FT qE F
g @ G g 5, A8 agm, w8
AT agT & AT GFAT 1 AT A AT AT
g1, 99 HI@r F1IE JAT qfew &,
RS fF 7 #1ge fawem ar F8
FIfaa 7 # A | I 9 Ig qHET
RE WS, SRAT aF 9 A & fF ag
WS T a@ & wwAr qeftea ¥ fa
TR W E 1§ FEA g 5 ag w o
9% W OF a7 J TSIAL ALY & S W
ST &Y, HAAT AT F aTESqq g
EE A FIT ALY AT AT T 0 TEY
TEAT | AT TAR TFA§ F A T
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F AT WG T FoF, I gHAT T FoA
AITEETFT T aT TEFAE ST I
IH I (o7 F g9 T AL AT 5
TE &1 @& | WK g I Ford wfa-
g AR ALY FX qF | AEIAT
T F FEr a1 fF dd wefEEr 5
N AT AifEd WK gSoa & q9@r
=fEgd 1 W wEreT T @9 A 6
T TWEH F& 99 AfF 7Y 33
frera o ST W § J A |
AT a7 T AR @ A A o
{7 % AT afgal £ A0 oH T ;M
T & F X 94 & frawd € | 7w
wew ® al ANl el 1 awe %
7 & fo 7 & £% a1 9w g
FE AN gH 7 qfEd FT AF F |
afEq T S H) g9 & fag aam
I@W A% E ¢ gW & g fomw A
TZ TAT W E | AL AW @A F
T i A "AEH AR T
R A 7 feda) 97 7 | 78 7w
qafeah £ 33 g3 H~g Ta1 T |
T Fed fergem 9 anfaw gET €
fagrar I ®wRe afadr 7 g9 Q0
Ifawm § HIX AT a9 & gH aww
FEMI, W JEAE AR qHE
7 3@ T@ET 7 ¥ fag qa g )
fergeaTa wamwd @, TEH Toq A Y
T AE g e & | T g A &
o ST qZa T gATE WO AW R g
g 9WR T 9T & o A Ao
AT UF TF JL-THEQT A8 9 A
FgaT g f S gy, @Sy av A%y, WA
HIEH! AT AT | g Fat 5 7w
Al AR T AR o gEA w9
3 A g% TWE & TE, J4E
&Y SR | gAY a7 a4 & OF aw A
IYA BT A S T | g AW G
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HIT AR T FHATE AT 9 g7 5
g 9 W gred & fag Jae agr g )
ATAIHAT  gHTL T ATE HEHT 987
w| ™ E 1 s feg a1 fag wig Y /&
® ™ afer aga & qEANT |1E AR
FgT N AR EIFE | TF QA &)
qE 7 AR, afer g0 F ARE.
¥ | 9% ST fragm awr &, SAen
i, afgs Fadt & fF Sw qatEw
%3 FX A TEI T §, 98 ITT G
2 | S 3% 59 7 § SH ST qAGTE,
Sew T fqaw @0 a0 @ E | g7 9
FI9 7 94 fwar s wWr g AR g
foet & qeF | w4 g AT AT AT
faar war § ) agi 9 wifFsam £ gfam
AR BT aTHIART FIF T GT FT @)
AT A F A A R E, AT RE
T fg38M ) AFR § qTeared
FT R E fF 20 F1 gam, ga) zrad
¥ 3H FIU )

Sarr KISHEN CHAND (Hyder-
abad): Is it all relevant to this ques-
tion?

Mr, DEPUTY CHAIRMAN: Let him
continue,

awr g fag : Tifpam &
THFAT & AT ag a0 fgegeT
Fg @ & % forg ave ¥ €1 9% & 2w
TP | I T3 21 @& 99 URT FET
@l 3 fr ogw 3 sfwedz fFar )
7 ferg g & g = g foe
I ST Q@ oM A I/F qR’ AL
ASTE-TE T 99 FF AT AL AT
AT AT T FRATEF AW & 78 FfAeAe
T2 fwar 4y {5 g oot oF oF 39
ST arfam Q9 ¢ Fan ag araT Agy fear
a1 fF 99 g 7 HF @A, T
1 W7 fEar saT, & gw AT andy

|
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TR FT AT F FT . H gard)
femga § 9= A & & &Y o a5 73
T 9F F TTAT FooT AT g4 § WK
TATY. S TIRHT TE X § 9% I
o9 7 faam g ST @I E | o A
AT TAAT | 95T §) g 5 Ay
qrE /X ARG F AT g@r @Y W §
W FgT & F@NAT F AAAAA AW
A qeT WE | WF g AT q7X AT
g fx ag wuen (59 a<g g faar snd o
7g maa 7 fad fravdr A gaAmEy
g afed 0F A AR gl gaadl
F AAAT § | OF ASF G F19 F 99
G TT FAL WF & AT H &, IT HI
FI F T § |

o 7S AW A A T GAT AR
Ter g f wadar & gy wafea
F1 forvg T T AT FAT G F 7 TAT
g1 g, 3 & ford sl 7 57 WA
FY FFT AAE, THF A X I
% a1 fear faar & e day arm
g1 @ 97 {5 AraE I 99 F1 aF
gfar & 9 &1 Sy | @it 9 $e
foq % & 4 faorer & @feq gardr &
AT AL T59 987 5% § | gATA qFA
Y AYeAt W F=41 WY gvoq AT qATA
& | ¥ qaETT A% 9% g g fF aer
SIY AW A AR AX §, IR AL F
IR F FT aqF ? W IF G W)
TS 75 ¢ (5 w18 W gavw ARHAT
T HEfadl #1 @ qTAT AL g |
FATE TG T G § 1F JT AWT q80
9% g% § S AR A e &%
IR FEfem aars aa, Efcfew
A FMF | AW F qGI ¥ A=A &-
fefeer a T W §, I ag I
T & &1 a%ar € | W aF ag 9@
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agr @t g f% foaw omed fow swg
N fFg #7997 99 § | F15 FaqT
T F & T awar | fgrgea w 5|
G G A ¥ e fremT & S 9%
IF1 W faear & a1 w8, ug N oaF
didam TeaT H gRmg KA
forelt @z ¥ Aree fewrt €1 981 W
fog o WE | MW AG W FE TR
e wafwR, AEw A AR
AT 1 TEafer F1 7919 § | 7T 7
AN F1 wAfEw wg) g % 99 | @nn
F FIAT T | FIX AT IH I H
B FT qAFIEAT T2T ) T F A
FH 3 ° 42 U sEA AR i
F qAA § 1 7g gATQ A-afedl #
A FT G § A GEAA B S
¥ & | 98 WA AT T TETE G
g ST gAT wr-afedl #iR =41 #1 %F
W@ gH g | A9 Tfaad @ g
Fa1 & | fo 7 a9 a9 @7 F1 AW §
Y 29 FIT SFAIE FTAFT S | TAfAA
§ FEsira AT THTAT F A1 T Fm
o1ean g fF Ot grea § #1¢ Ao g
A ¥ AT o97d WX TF FT F199
@ TFAT & | TEAAE @1 A1f5T fF ag
T &Y F 7 aET JAT T FL AL AT aF
wafET g1 T 57 419 # wraw FL
fe gaT¥ foae wrHY 987 &, a9 /T
aE AR AR T % R osaa
AT 2w g 7

ZATY  IEX fETaE T ¥
F1E Y dFar, TR 98 W FT v AT
ot &7 & a1 fFe ag #1 &, a9 a%
q #T 99 qF & qfeears g g9
HqRM & QT A T | 9T GHIR aFIC T
T FT QAT & | EHIR FIEr HIK
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i-afedt Y o9 51 T g H AWAS
F A § | I TF AL 79 AGE
F7 FE T WA sl @y Fa
T IF IZ HYAT B9 T EE | F%
T AT g & Y Ay A g
F Y A9GL &Y I & | AR feew
| FIE THT AT &Y Sy & S fon gew
& qeart ¥ fegeae 4 g, Y g
TR YT AZT FT HGT FT IIHT WK
TR FT @ F g vt A% 9% g
FEHT T gfaar 1 faar 953 9
AR FEFEAAT  § gATS AT aY ST &Y
TS A A § g A, ae
AR WL a9 & Il ¥ wg S HEy
& ™ 1 T A §, FER E, T @
&, AT AT A A @ @ E | ;T Ay
w1fed f for ot & & o fe grere
¥ ag agi g 99t fawm T 99
T SR FAFT FCT, g0 ITHT TUAT
afgadl i a==f A JE@ W | w|/
g ¥ @, 9w frgwm §
g # TR 7AWt &Y

Y urrém Fﬂoa‘tu(mm-{a);
SaTEAE WERE, 3 faw@ av § Awdq
F@T § | AT qER 9 fag o &
A W & A § aew & f
QST F0 § | T9% 9e 39 qaA AT &¥
agAt 7 o 5 faw qw Fr sw
ET § WX F A 999 Y ATGET
are-faeng a7 @1 g T 47 |

wgt v v zw faa &1 gvaey §,
q 7€ gumar v g feey e &
FEATEC A TF AR T & FIT =EAT
& ity & @1y @ =9 A9 ) AR
F FY zraeaFa § &5 e grema &
v agi amy | faa gear @
F9T GRS 7 TG HT I9 qA Frar
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g fr g aEqg A TR ST @ E
qarv #7 IfAEm faas are AR oA
FEATHT FT q2T &Y AL IoAd F
fr foa g & w9 59 s
AT ¥ T W W OF ST AGHE
g |

SET  qF AT WIETHT WX gl
F w4 &, Jar fF et ==
ST 7 FF FET 9T, I FEEwT ¥ W
AR s g Aited A
T g amfas fa=r 7 g
qfgas & & fag @ @ ¥ AR
qifEaTT B gueA AT AME | A
I S IF A&l gl &, dg HIR
S A% A8 gy 8, 99 a6 39 gard
FT g 3% 27 q q4T &1 g%dr | HI4-
9 T wEEE F w9 o W fGw g
39 WS ¥ yg qfex gan g 5 aga
= ey Sie aga & @==1 7 st @ifee-
T H o ISP 9 T H AW T TFHR
F faar o aga @ feay ok g
¥ a=a1 7 o fergea § & = T=T
F 99 & TR 7% for | afew femm
fmEFsifrmmamawg g fFa
THTT A IT A@arsdl & 9 G TFAT
g 7 e fom wae & o A
7! qEEd 7 fed, 39N 94y F@«r §
& T ST FY TER T IH A9 AT
e F1 fF F 9 wua-weR 2=
F1 AT o A | qfwa 4 fw sy
TEEAT ST A FeT, W gEtaT
feafq g7 wwe #7 & g fr saw 9
ferar oo aars ¥ ST & fag Jar
gY, 39 797 7 9 & fom dare g1 #ik
gSTd & 919 7 Ig7 @ 9% AT 9%
FIT TER & T TqA FH I
W IaFET g7 FrHETEr AEr fAer Sy
ST faeret arfeg 47 | g i

|
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F9T AT AT F WA § @rrear
fareer AT ma &, afeT aea ®
T7 S gAAT Wfewr g 7 osEwr aw W
Z¥ fSaar s St & a7 g A
griT | us & F7 g2 af @ 7 &7 qar
T FT fawra AT F5 O FTH
T & | W aga ¥ Tour F O FE Ry
STAAT § W A SEEr F A g
T 3% THT FE oA 0F F5 qiaETe
W F owEr ® oA g, feg sesr
YT ST, SAF) 33 e, g oSy
ATETHRAT AN I forg Y TF Hfears
FT NI4T g7 & | qEfad AwAw
55 & gftemior & aw q9 a8 9AA
FT @Y & FFT ATAIAF FH F a0
ST HEATF & AT AT § SAHT AT A2 F77
g1 F1feg fo a7 a<w< & 919 ggam
FT M a7 f&  sfzm fam 7w,
AHFR AHF TR AT IAF F1d-
FITH FT AU ey § qfwfag w3,
s fog 9 981 awaar & aw
ST WA H A FEL @A § HIT
fFel gFT & T S AwISE
IAF! A WA FE T JOF AGT FET
AU

Mr DEPUTY CHAIRMAN You
may continue your speech after lunch,
The House stands adjourned till 2-30
PM

The House then adjourned
for lunch at one of the clock.

The House re-assembled after lunch
at half-past two of the clock, MR
Depury CaarrMaN 1n the Chair

5t FEAISTE  Jto qW AN
7ERT, WINF IR F FAT A/
AT GAT F79 aTA1 F1 G240 faar
ST, 9% G W 39 73T § @y T
g 1 afz st 7 37 fawmr & gfaee
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T T AT g FEAT ATEAT {Y AT
g fF g@R 7 q2 91T FE FAS
T A a1 ST AW § Iy & g
¥ IFT I Q TEANT & g9 WA F
famer #Y JweT Y § | 3@ §RA W
e famraEm F A A @
SoE  HOFAI, g AW S
afger 7@ FeT &Y e @ & AR
I w39 79 ara #) ¥y A1 g
forem o7 @F9g S9Tr &1 9 &, S
IqrEY & O wagd At w7 afgA
F fared &7 sy fFar s 0 T
Hrar S FETITE & A F w4 AN
Tgt s T | 7g T A § fr ow
TTFA AW F ATV & AT TAF ATA-
o 1 T T AT FAH g1 AT
g | SiY gFery guI 3 & A} afeera
# § ST 2| g3 W qHHan § i §9
F1 F1% W THAER Afdq @ @@ w
A &g gwar {5 fergeam &t a&FR,
Y FeTEge Aifq FE GIER AT AL
TH AW F 99 AT ITEAT &, SO
wfqee a1 sEH ufad SO A &
forgr dare €Y € | 98 AR FEI A @0
fa fg 91T T T T qrfFEaE H
FYST WX FHL THFL T FFAA 3FT
% fafaxr ofdfeafa Sscow #@ &1
st o, P T g T T
At Y 7 99 iy difq &1 werRs
%Y faur, s¥ Aifa &1 9= @ # 3
fear ok sw  afvomResT oM dE@w
g fF Faw o & & 7@ afer aX
wqTe 7 iy F qIrEr 7 agd
fart | &7 UF AHER TG A A«
®) FHY T Y & WR g ferg wawAT
& gfewior o1 aoAifa &1« FT T8
g @ g | afed afe ga g ey

[ RAJYA SABHA ] Restoration) Continuance1494

Bill, 1955
#1 dgTd ¥ for =3 & o F s g
f Zarr aga & a3 NG T T
AFRITAS ARl & B SETS
FF | @ quHar fF 3@ FT FoA™w
& %A § | ga ¥ iy enfe
T F I ¥ g U yeraat
B AFT AR Jage Afy F7 F F7
A TET & W IEHT TR qWAT FEAT
fed | g AfT #1 aw w7 g
& O wuEd agdt Wik A #7
HEAT T TN FAT A0(EA arfd Iar
TVE ¥ G A @A W qTedqr @Y
g | AT WA A A AT aqrd &
I 7 & g o & oy O woga
afearal 71 frpram & Jeer Y € &
AR ST g0 HFT v @ g, g
aga & Afgarsl 7 ag awan fv fow
qRard & F W ff I SEET
T ao Ty e, safer  faasr
& F IR A9 I FT @fa a
9E | TIFR THY AT FAT F GFAT
4t 7 afg qrarfes Fwrei § av qrfar-
foF Fron § g foral g o ¥ 3
wE Y, I§ U 9 qI9E 4G 6T qE,
ar a7 AT FAeq ¢ fF qg oft
ferai & fog o" &1 F19 T sqFamy
iy F3 fom& 3 oF geamg &
d @ F HIAT I 90 FI g% | &
AT FLAT g fF e 3w o faaw
T &1 | AT A, §5 06 99 §
St qrfeear qEr ST ATEd & ar S
T & Tt W ARy &, Afe
3 g s & a1 arfeafes
FTLOT & TFT F A 7AHG §, & 9%
fodt g% SR A SATTAT FEAT G
FT Fasq & |

gy § a3 A F2T & f ww g
fadas omazas & T § | g
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T @ T W OUF FHEW g
< &7 g foFat 1 ag e 99
ggersi q¥ fa= &3 AR afy 9w
FHRIA FT 9g AT g1 % 77 ag ¥4
FATTEE § o & "awaar § fF O
FT 39 wA ¥ e fomE agr v oo
9wkl & 919 A7 39 e #1 wwaw
FW@TE |
Surr H. C. MATHUR (Rajasthan):
Mr. Deputy Chairman, I feel very
grateful to the hon. Minister for
the informative speech that he de-
livered and for the facts and figures
which he doled out to the House. This
saved a lot of criticism. There was
a general feeling about the working
of this organisation and that feeling
was so adverse that during the debate
on the last occasion we induiged
in all sorts of accusations. Even
this year, in the other House, Mem-
bers, while speaking on this Bill,
had come out with all sorts of criti-
cisms. The information which has
been given to us proves two facts
very clearly: one is that the organisa-
tion has functioned in an impartial
manner; and the second is that the
organisation has been able to create
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an atmosphere in the camps where
the women, who have been taken
there, could take an unbiased deci-

sion in a free atmosphere. We find
from the facts placed at our disposal
that about 50 per cent. of the women
had opted to stay in India and simi-
lar is the case on the other side We
also find that almost every case that
had gone to the court had failed
which is further proof that the
screening in these camps has been
very fair. I very much wish that
informative literature, a sort of
periodical literature, could be sub-
mitted to Parliament much ahead of

such Bills being discussed in the
House. It would be better if we
had a sort of six-monthly report

because now we are taking the facts
as given out by the hon. Minister at
their face value. Of course, we have
no reason to doubt them, but it will

|
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have to be conceded that we had no
time to have a real appreciation of
the facts, that we had no time to
discuss these facts and that we had
no time to ask for further informa-
tion. If we have such periodical
reports, it will serve a double purpose;
it will keep the Government vigilant
about it—it will keep the Govern-
ment alive to circumstances—and it
will place at our disposal facts and
figures on the basis of which we
could make further enquiries, proper
studies and have a proper apprecia-
tion of the circumstances. Taking the
facts as there have been given out by
the hon. Minister, 1 have no hesita-
tion in saying that, so far as the
organisation on this side of the coun~

try is concerned, it has functioned
remarkably well. Sir, these very
facts tell certain stories. These very

facts lead us to certain conclusions
and they lead us to think of some
very vital and delicate problems.

In this connection, I wish to invite
the attention of the hon. Minister to
what had been said last time by the
hon. the Prime Minister. There is a
sharply divided opinion in this
matter as was typically demonstrated
by the two lady speakers. Even when
we were discussing it last time and
when we are discussing it this time
the same- arguments were and have
been developed and there is in this
House a very large section of people,
as Professor Wadia very correctly
pointed out, who are of the same
opinion as the lady speaker who
spoke first who said that there should
be some finality about it. Again,
there are many people who feel the

other way round. But taking into
consideration all these facts, taking
into consideration both the view-

points, last time when there was a
very strong criticism, the hon. the
Prime Minister who, I believe, is
really in charge of this organisatiorr
and work, because I wunderstand
that this organisation is working
under the External Affairs Ministry—
it is by some arrangement that the
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hon. Minister who is at present con-
ducting the Bill is in charge of it—
said this: “Obviously this way of
dealing with the problem cannot be
continued indefinitely”. It was in rela-
tion to the same two views which
had been very strongly put for-
ward and he himself felt that—
he is a very sentimental person;
he is one who always advocated
that—if there was even one woman
left in this country we should
feel morally bound 1o come out and
see that if she was being detained
against her will, she should have
been recovered and restored to pro-
per quarters. But even he, Sir, in
the light of the facts, in-.the light of
the criticism offered very strongly by
the House, had to make these
observations: “Obviously this way of
dealing with the problem cannot be
continued indefinitely. ***But taking
everything into consideration we do
feel strongly that we should carry on
for another year or so.” That is all
“Of course, we have asked for ex-
tension by another quarter, because
extension by a year comes at an
awkward time, in the middle of the
Budget Session, and the House would
be inconvenienced. Practically it is
for a year, and we shall, in this
period, in a sense, revise our method
of approach, where it is considered
necessary, and try, if possible, to
finalise the problem.”
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Now, Sir, he was very apologetic
and the hon. the Prime Minister
had even to ask for an extension for
more than a year last time and as
he has mentioned, it was not one
year; it was a year and a quarter
and he had to give an explanation to
the House as to why he was ask-
ing for a longer time because if it
was just one year, that period would
terminate when we would be discuss-
ing the Budgets and it would not be
convenient for Parliament at that
time to take up this question. In
view of this particular fact he felt
it and he just pleaded to let the
period be extended to a year and a

1
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quarter, which is up to May 1955.
and he gave a sort of an understand-
ing that during this period they
would be able to have some new
approach to this problem, that they
would be able to finally decide this
matter, and, Sir, it was thought
that the cases which were pending
before the Government would be
decided during that period.

The hon. Minister, while piloting
this Bill and while delivering his
long speech with all the informa-
tion has not mentioned a word about
what the hon. the Prime Minister
had said last time whether they stand
by the same commitments or assuran-
ces which the hon. the Prime
Minister gave in this connection, or
not. It is my feeling that the Gov-
ernment has not at all been able to
tackle this problem in a vigorous
manner as could be expected of it.
At least they failed in bringing pres-
sure on the Government on the other
side or in evolving an organisation or
method by which the legitimate
demand under this Act could be ful-
filled. For the first time, Sir, when
in 1949 an extension was asked for, it
was stated by the late Shri Gopala-
swi ni Iyengar that they were anx-
ious to see that about the 2,000 of
the unfortunate Indian girls who
were in the hands of the Pakistani
officials something was done. I would
like the hon. Minister to throw some
light on it, what they have been
able to do about it, whether they
have been able to take any effective
steps in that direction, what has
happened to these 2,000 unfortunate
victims who are not being recovered
from there, whether any search has
got to be made for them but against
whom the allegations are that they
are in the hands of the Pakistani
officials. We have not heard about it.
It was in 1949 tha. we were given
the assurance that all efforts would
be made in that direction. But I
find, Sir, not a word about it. We
certainly would like to be enlightened
on this matter. If during these seven
vears it has not been possible for the
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measures in respect of these women
about whom this Parliament and he
or his predecessors have been talk-
ing, then it is better for him to con-
fess his inability and impotence in
the matter and give it up, or he
should give us a written assurance
that he has these effective measures
in his mind and he is going to pro-
ceed in this manner in this matter.
Sir, the hon. Minister has made his
case s0 innocent as that. He makes
out that the best they could do was to
appoint a fact-finding committee;
these are matters which are being
dealt with internationally, matters
which are being dealt with at the
Governmental level; we cannot very
much help matters; we have got to
come to a certain understanding with
a foreign Government; it takes time
and the Fact Finding Commission it-
self could not be appointed for such
a long time. And now he says that,
so far as he was concerned, he had
only asked for time up to the end
of November so that the report of
the Fact Finding Commission may be
in his hands. It looks all very nice
and very fine. But, Sir, may I ask
him: when the hon. Prime Minister
gave that undertaking or gave that
sort of understanding in the other
House, was it not in his knowledge
that they were dealing with another
Government, that they were dealing
with a Government of whom he has
had a sad experience for the last
seven years? I think it was in full
consciousness of the task that lay
before him that he gave a sort of
understanding to the other House that
within a year they will be able to
clear all these cases and finglly
decide this matter, He hoped to
decide this matter earlier than May
1955, Today we are in the month of
September and a  period of three
months’ grace has beea given and yet
we do not see anything accomplished
in this matter. So, v/e lose confidence
in the Government naturally because
of the extremely poor performance of
the Government in this particular
matter. It is not in a spirit of bar-
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gaining that we speak. I am in per-
fect agreement with my hon. friend.
We are not dealing with rupees,
annas and pies; we are not deal-
ing with certain dead material. We
cannot deal with this matter in a
business-like manner. I entirely agree
with him._ I would go even a step
further. I do not consider this to be
a Hindu-Muslim question; I do not
even consider this as a political ques-
tion. I am in perfect agreement
with him that it is a human question.
That is all right. But have they been
able to tackle this question in a human
manner? Have they been able
to fulfil and satisfy the legitimate

aspirations and demands of the
people of this country? That is my
question. They have not been able

to answer this all these seven years
but they have been coming before
Parliament year after year and ask-
ing for time. For what? Again,
there are no reasons given. We do
not stand convincea that anything is
likely to come out of the weak hands
of this Government. And if it is so,
Sir, we will have to think twice
before we extend the time. My hon.
sister here wanted the tim@to be
extended by two years and she
advanced reasons for it. I do not at
all  subscribe to that view parti-
cularly because of the much-awaited

report of the Fact Finding Commis-
sion.

Now, taking into consiaeration the
fisures which have been placed in
our hands, it is of course a sort of
soloce and consolation to us thdt of
the 2,000 abducted persons taken into
the camp more than a thousand opted
to stay here. Now, et us examine
what happens. These thousand women

had to be taken away from their
homes and brought over to these
camps. You may not have destroyed

the peace and harmony of that house
but certainly you have destroyed
the peace and harmony of that
woman. And the evil effect that is
likely to be there on the children has
got to be taken intw consideration.
The innocent child does not know
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anything about the old incident. One
fine morning he finds that his
mother is being taken to the camp.
She stays there and the child is
re.noved from her., It has a very big
psychological effect on the children
waich cannot be denied. We further
find a large number of children
being kept here and the main  cri-
terion which my hon. friend has
stated is the choice of the woman—
whether she wants to stay here or
whether she wants to go there. And
while discussing this problem my
hon, friend said, “Naturally, the
interest of the children is also taken
into consideration”. I would like the
hon. Minister to throw some light
on this subject as to how he recon-
ciles the two, how he thinks that the
sending away of the woman from
here to the other country reconciles
with the interest of the majority of
children who are left here without
mothers. What is the criterion? If
the Government comes to a decision
that it is in the best interests of the
children that the mother should stay
here, may I know whether the Gov-
ernment has got the power to ask
the mother to stay on here? In such
cases what is the jurisdiction which
the hon. Minister exercises? What
is the power which he exercises?
And what is the criterion which is
followed? 1 cannot see how the hon.
Minister thinks that it is in the best
interests of the children that their
mothers should have been sent to
the other side. How has it served
the interests of the vast majority of
children who have been left behind?
I feel that it is not so much the
choice of the woman that should pre-
vail. Children, in this considera-
tion, are very important.

I feel, Sir, that you are in a hurry
and I will not touch upon the other
points which have  already been
covered by my hon. friends. If I
find an occasion at the third reading
stage, I shall further say a few
words.
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Mr. DEPUTY CHAIRMAN: Mr.
Kishen Chand, we are to close this
debate at 3.15 and the hon. Minister
wants half an hour for his reply.

Suri KISHEN CHAND: Sir, I do
not want more than ten minutes.

Sarr BHUPESH GUPTA (West
Bengal): Sir, I gave my name.

Mr. DEPUTY CHAIRMAN: It is
not there.

Surr BHUPESH GUPTA: It is
there, Sir, that I should speak on the
31st.

Mr. DEPUTY CHAIRMAN: Are
you very anxious to speak? DBecause
I have not got your name.

Surt BHUPESH GUPTA: Yes, Sir.
I thought my name was included. I
gave it yesterday and Dr. Subbarayan
was in the Chair at that time.

Mr. DEPUTY CHAIRMAN: How
much time do you propose to take?

Ssr1 BHUPESH GUPTA: About 10

minutes; rather 15 minutes.

Mr. DEPUTY CHAIRMAN: Not
more than 10 minutes.

Surr BHUPESH GUPTA: In that
case I do not think that I should

speak on this subject. Let our voice

be not heard.

Mr. DEPUTY CHAIRMAN: 1 do
not want to shut you out. You can
take 10 minutes. Mr. Kishen Chand.

Suri KISHEN CHAND: Sir, the
hon. Minister when he moved this
Bill expressed a very correct senti-
ment when he said that this problem
was a humanitarian problem. It is a
problem of women who are being
kept in either country against their
will and we should help their trans-
fer if they so desire. In so far as
the hon. Minister has expressed this
sentiment I am in full accord with
him but in spite of that I cannot lend
my support to this Bill. I agree with
him that if there are unfortunate
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cases of women in either country who
want to come back to their original
homes, we should help their return
but the methods that are being dadopt-
ed of breaking up homes are not very
fair. After all, there is a time-limit
to everything. You know, Sir, in
ordinary human life, if there is a
bereavement, the bereaved person
feels that the friends who are making
enquiries are really reminding him of

the serious loss. Similarly, in this
case, seven or eight years ago, cer-
tain women were left behind in

Pakistan and some were left in India
against their will. They have settled
down with certain other persons,
borne children and are living there.
Now, what happens after seven or
eight years? The officers of Recovery
Department go to homes, enquire
about these women and they are
transferred to camps. There, all sorts
of social workers and relatives come
from Pakistan and for days, harass-
ment of these women goes on. It
really amounts to harassment.
Temptations are offered that “If you
go back to Pakistan; you will be so
well treated; you will be almost a
national hero,” And, in spite of
these temptatior.s, a large number of
women d¢ not want to go back. Is
it right that we should interfere in a
happy home? It has become a happy
home after living for seven or eight
years.

Well, the hon. Minister gave figures
of persons, of women, who have
been sent to Pakistan as 20,623. Well,
the hon. Minister was not prepared
to make any conjecture about the
total number of women who were
abducted in India. I suppose even a
very optimistic estimate will not
place it much beyond 23 or 24 thou-
sand. Out of that number, 20,600
have already gone. So, even on a
very liberal estimate, about two or
three thousand women all told are
left behind in India. Out of those,
two thousand have refused to go
back. That means that there are
hardly a few hundred women now
left and for the sake of those few
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hundred women, we keep an organi-
sation which interferes and meddles
into every home, and tries to disrupt
it as far as possible. In our marriage
laws, for the sake of children, we
have made divorce very difficult,
while here, against their will, these
women are sent to Pakistan, break-
ing up their homes, separating therm
from their children. Is it right?

On the other side, the estimate of
women—Indian women—left in Pak-
istan would be about fifty thou-
sand. ©Out of fthat figure, only
nine thousand have come to India
and now, the present rate of recovery
during the last two months is very
low. The hon. Minister said that
all told, 79 persons were put in camp
of whom 49 came to India. So, now
it has come to 10 or 15 per month. Is
it worthwhile for the sake of 10 or
15 to keep this festering sore alive
between the two neighbouring coun-
tries?

An hon. Member spoke very elo-
quently about our epic poems and
said that in the glorious past, great
wars were fought for the sake of one
woman. Sir, our conception has com-
pletely changed and now women are
not considered as chattels and wars
are not fought for one or two or
even hundreds of women. They are
foeught for certain moral principles or
economic principles. So, to cloud the
issue with certain sentiments is not
fair. I will give you an example. A
few aviation officers of America are
detained in China. America does not
go to war with China because a few
persons are detained in China. Simi-
larly, if a few persons of Indian ori-
gin are detained, we should use
diplomatic  methods or  political
methods for their recovery. But, to
suggest as was done by certain hon.
Members—not by the hon. Minister—
that we should go to war because
certain women of Kashmir are now
in Pakistan-held territory is most
unfair and it is not right to rouse
passions in that way. Several hon.
lady Members also tried to look at
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it from an emotional point of view.
I think there is no question of emo-
tion. Well, it was a very sad and
very sorry thing that abduction
took place and the women against
their will were held in the other ter-
ritory. During the last seven or
eight years, the Government has done
really good work and I congratulate
the hon. Minister and the Depart-
‘ment which has carried on the work.

1505

My opposition to this is not because
the Department is not carrying on
good work. There is a limit to
everything, even to a good thing.
We have been maintaining this policy
for the last seven or eight years and
now the recovery work has more or
less come to a standstill It has
become such a nominal figure that it

is not worthwhile in the interna-
tional interest, in the interests of
good neighbourliness of two coun-

tries, to keep on this Department,

In the end, in spite of agreeing
with the hon. Minister in his approach
to this problem, I would hum-
bly submit to him that he should re-
consider this question and should not

continue this Department for any
longer than a few months more.
Surt  BHUPESH GUPTA: Mr.

Deputy Chairman, I thought that it
would be possible to get a little
more time for me to speak on this
subject, which is by no means con-
troversial. Yet, it is just possible,
within the short time available, that
I may put certain suggestions for the
consideration of the Government.
Unfortunately, you do not have my
slip with you.

There is no doubt in my mind that
Government is sincere in the matter
and 1 certainly appreciate the
objective manner in which the hon.
Minister piloting this Bill has pre-
sented the proposition to the House.
He has presented it with sympathy.
I only hope that that sympathy
would be balanced by speed and the
right type of action.
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1t is unfortunate, Sir, that some
hon. Members spoke, {rying to

rouse passions. I do not deny that
such matters give room for passions.
If they wish they can rouse passions;
there can be no doubt about it. But
I think that, if we have learnt any-
thing from our bitter experience, it
is this that the problems outstanding

between the two countries and
between communities could not be
solved—will never be solved—by

rousing the passions, elemental senti-
ments or emotions of people. It is
necessary, in this connection, to
view the whole thing from a broader
angle—to take what it is and not
imagine what it should be, and then
on the basis of an objective appraisal
of the situation, proceed to tackle
the problem. It is a good thing that
the Government has tried to tackle
this problem. After all, if there is
any woman in this country or in that
country who is kept against her will
with any person, efforts should be
made to recover her. If Pakistan
does not do so, it does not explain
why we should not do so. It is a
humanitarian problem. It is a pro-
blem which relates to certain funda-
mental tenets of our civilized life. It
is not a question which deals with
trade between the two countries so
that when one party does not fulfil
his obligation, the other party is
under no obligation to discharge his
own part of the contract. This matter
we do not view that way. Well, I
think the hon. Minister was gquite
right in his approach to this matter.
Now, as far as Pakistan is concerned,
I am not in a position to speak
because the material that is necessary
to speak on their activities is not
before us, except whatever little
facts have been given. I do not blame
or commend, because it is not possi-
ble for them to produce everything
for the Pakistan Government.

But on the basis of what we have
got from the Government here, it
appears that the problem is still of
some dimensions. Undoubtedly, a
problem of this sort is delicate, com-



Abducted Persons
(Recovery and

1507

plicated and is not easy of solution,
At the same time, we all feel that
we should proceed with this ques-
tion and look forward to the day
when this chapter, like many other
melancholy chapters we got from the
partition of the country, would be
closed.

Here, I think I can join issue with
the Government in regard to certain
matters. The debate took place last
year in February and I appreciate the
manner in which the Government
hos treated certain  portions of the
debate. After all, the Government
met in conference with the represen-
tatives of the Pakistan Government
in the month of May, within two
months of the debate, and came to
an agreement. Whatever one might
or might not say about this agree-
ment, it was the right approach for
this Government. The representa-
tives of this Government and those
of Pakistan sat across the table to
decide certain things and find ocut a
common solution. I think problems
between the two countries will have
to be tackled in this manner. As far
as we are concerned, we know where
we stand wvis-a-vis this Government
or the Pakistan Government. It is
well-known to you. But at the same
time I am quite clear in my mind
that the Government-level discussions
would be called for time and again.
Even if that failed, we should not
go on rousing passion, but we should
try again to sit across the table, to
summon them, to appeal to them to
sit round a conference table and dis-
cuss such problems, so that such
problems may be solved in that
manner. People naturally co-operate
with all good and sincere endeavour
to solve such problems. Therefore,
the Government did a very right
thing in holding the conference and
coming to an agreement. But my
complaint against the present Gov-
ernment is this, that the agreement
has not been acted upon in the pro-

per way. As you know, a long time
has been taken for the appointment
of the Fact PFinding Commission

|
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which according to the agreement—a
copy of which I have got with me—
should have been appointed imme-
diately after the conference was held
and the report of that Commission
should have been available within six
months. Now, more than a year has
passed. We have not got this report
and from the statements that have
been made by the hon. Minister we find
that the Commission itself came to
be appointed about a year after the
conference took the decision. This
seems to me to be an inordinate delay
in this matter where we must
have speed. Otherwise, the agony
will be prolonged, the bitterness will
be continued. This problem must be
tackled speedily. Speed is the essence
of the problem because we want to
close that chapter—a chapter of
sorrow and tears, agony and suffer-
ing. If we view it from that angle,
this time should not have been lost.
I quite understand that when an
agreement of this sort is arrived at
hetween two Governments, some of
the things depend on how the other
party is acting. But I would require
an explanation from the Government,
for enlightenment, as to what came
in the way of it functioning in this
matter with a little more speed than
it has shown.

Then, the Fact Finding Commis-
sion, again, is not a very satisfactory
one. I find that a pensioned officer
has been appointed as one of the
members of the Fact Finding Com-
mission. His name is there in the
statement that I have got. Now, why
a pensioned officer? Is he particular-
ly qualified in the social field so that
you must have him? Did he acquire
certain special experience during his
service, so that he should be placed
in that position? I do not find a pro-
per answer to these, because the
Minister has not thrown any light on
that matter, although this kind of
appointment has been called in ques-
tion in the debates in the other House.
I should have thought that when you
appoint such persons on a Commission
of this sort you shoulg have
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proper people, from among those who
have got some experience in social
work and all that. And then you
can invest that person with proper
authority, if necessary, by passing a
law. Now, Sir, here the Fact Find-
ing Commission looks to me too much
of a bureaucratic institution and the
hon. Minister should have reasoned
about this thing. It is a human ques-
tion, not an administrative or politi-
cal question; so that persons with
experience of social service, flowing
with human kindness and sympathy
would be able to tackle the job
expeditiously and well. I think the
hon. Minister was not fully alive to
this aspect of the matter, I am not
talking about the official whom the
Pakistan Government have put on the
Bosrd. That is not my business here.
1 suppose they have followed more
or less in the same footsteps......

Tag MINISTER ror WORKS,
HOUSING anNp SUPPLY (SARDAR
SwaRrAN SINGH): Maybe that we have
followed them!

Sxr: BHUPESH GUPTA: Therefore,
the trouble is there. Such a Commis-
sion—a retired Commission—will
function in a retired way. We want
a Commission full of life, sympathy,
vision, wunderstanding, courage and
initiative. Such a Commission should
be appointed that will go into the pro-
blem and leave no stone unturned until
and unless a solution is found. But if
you put a retired official there it will
move as if it is a ramshackle vehicle
with all the breakdowns, with all the
{nterruptions and all that.  Stream-
lined committees should be appointed
in such matters just as you have in
other flelds when you tackle problems
of such dimensions. Therefore, I
appeal to the Government to consider
whether it has done the right thing.
Now, this task is over. If similar
commissions have to be appointed in
future in order to ascertain the
dimensions of the problem and its
implications, I think a Fact Finding
(Commission of a different sort should
be appointed.
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Then, I find that according to the
agreement the High Power Officers
should have met at least five to seven
times; but they met about two to three
times only. Perhaps, because the
Commisslon came to be appointed
later; it does not speak well of the way
this machinery has functioned any way.
Therefore, that is another point.

I want to say something about the
Tribunal. 1 find there are three
names given here:—

1. Pandit Thakar Das (India)
2. Mr. I. H. Jafri (Pakistan)
3. Shrimati Bhag Mehta, Adviser

Suddenly I find an adviser. Why
is she not given full powers? Why
should she be an adviser? I do not

know. I assume that she is a lady
who has got experience in social work,
but in that case why should she be put
as an adviser? She should be given
proper powers. About the other
gentleman representing Pakistan we
cannot speak. But if we can offer
our friendly suggestions, the other
two gentlemen on the Tribunal shoula
also be replaced by people with some
kind of experience in social work,
people who know how to tackle such
problems, people who have a humane
approach to the problem. People who
know how to talk to these unfortunate
women and people, who can sympa-
thetically tackle this problem. Police
officers are not the right kind of per-
sons. Why must you go in for police
officers even in such cases? 1 do not
deny that for recovery purposes you
must require their assistance now and
then, but they need not constitute the
Tribunal. The Tribunal should be
constituted of people of a different
mould. That is what I am saying.

Now, Sir, lastly my point is this.
The administration of this Department
has been called in question in the
other House and in this House also
I was reading the Prime Minister’s
speech, He wanted the problem to be
solved humanly and as rapidly as pos-
sible. That is what he said on the
25th of February last year when he
intervened in the debate and spoke
on this Bill. If you have a bureau-
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cratic machinery for solving this pro-
blem humanly and rapidly, it will
neither be solved humanly nor will it
be solved rapidly. That has been the
common experience not only of our
berches, but of the benches there also.
1 think, the hon. Minister knows in
his heart of hearts that bureaucracy
moves slowly. It takes a lot of time
to decide things. It suffers from a
certain disease called wooden-head-

edness. (Time bell rings.) I am
finishing, Sir. Therefore, my sug-
gestion would be that the whole

administration in respect of this pro-
blem should be entrusted to a pro-
perly-constituted social organisation.
and especially women should be
brought in and given responsibilities,
and the bureaucratic machinery should
be eliminated. So far as the adminis-
trative machinery is concerned, their
help would undoubtedly be required,
but I think otherwise the whole thing
should be left in the hands of social
workers, no matter from which part
you draw them. They should be in
charge of this great  responsibility
and this sacred responsibility. I think,
if yow place them in charge of this
responsibility, the machine will move
faster and with sympathy, and it will
be possible for us to settle this ques-
tion and solve the problem  both
humanely and rapidly.

SarpAR SWARAN SINGH:
am extremely grateful to the hon.
Members belonging to the  various
parties in this august House for the
very dnxious thought that they have
given to this very complicated pro-
blem. The fact that there is some
difference of opinion as to what should
be the best way of tackling the pro-
blem is quite understandable. In a pro-
blem so complex, so difficult and so
delicate, it is quite natural that there
should be such a difference of
opinion.

Sir, I

Sir, functioning of the human mind
is so mysterious, and results flowing
therefrom are so different in different
circumstances that by the same pro-
cess of reasoning and ratiocination it
is quite possible to arrive at con-
clusions which may not be quite
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identical. I am, however, extremely
grateful to the hon. Members who
have thrown light on different aspects
of this problem.

As a result of the observations made
by the hon. Members on the last
occasion in this House as well as in
the other House, Government
reviewed the whole position, had con-
Sultations with the Government ot
Pakistan, and settled some of the con-
troversial matters, and arrived at
certain unanimous agreements. I am
happy to note, Sir, that by and large,
there has been appreciation of the
agreements that were thus arrived at.
Sa far as the main question is con-
cerned, there is absolutely no differ-
ence of opinion about the approach
that has to be brought about for the
solution of this problem. All sec-
tions of this hon. House agree that this
problem should be treated as a human
problem, free from any political con-
troversy, and we should not look at it
with  anv rancour or with anv
spirit ‘elther of parity or of retalia-
tion. That is a very happy state
of affairs, because if all of us agree
upon the approach, then it is easier to
find a solution and it is easier to give
some shape to the problem as to how
best that approach should be imple-
mented and what concrete steps
should be taken to ensure that approach
to be really translated into practice—the
approach which has the unanimous
support of Parliament.

8ir, I am aware of the difference of
opinion which has been voiced by two
hon. Members, Shrimati Lakhanpal
and Shri Kishen Chand. The basis
of their argument has been that they
feel that certain homes have been
established, and it is unwise to break
up those homes. Shrimati Lakhan-
pal went a little further and treated
these human beings, these unfortunate
women, at par either with plants or
with dogs, and she said that they
should not be treated like that pro-
verbial dog of the washerman, who
was neither here nor there. I would
very strongly appeal tBthe hon. lady
Member not to treat the great woman-
hood. with regard to which India
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always has had a great amount of
pride and respect, at par either with
plants or with dogs. They are much
more sacred, much higher and much
greater than to be just explained
away on the analogy of either plants
or dogs. They are human beings and
they have got to be treated as human
beings with greater sympathy and
with greater understanding.

I am surprised, Sir, to find that
these numbers are not fully appre-
ciated, 30,000 is a colossal figure, and
if I may say so, it is several times the
membership, say, of the Houses of Par-
liament. It is as big as a town of the
size of the district headquarters. Now,
such a large number of people have
gone back to their mothers, to their
sisters, to their brothers and to their
fathers, and to say, with regard to
the great bliss flowing from their res-
titution and restoration to normal
circumstances, that there has been
uprooting, will be cruel and will not
be a proper appreciation of the work-
ing of the human mind. We must not
forget the atrocious circumstances
which were created under barbarous
conditions over which thoSe unfortu-
nate creatures had absolutely no con-
trol, and to pair off one with the
other, I think will not be justified.
Therefore, if this problem is viewed
in the context that the so-called new
ties, which are described as homes,
are really nothing but an evolution of
some terrible circumstances. their
resignation to those deteriorating con-
ditions cannot be any source of satis-
faction. No slave can be tolerated to
have his chains, even if he likes them.
All efforts should be made to break
those chains in order that the slave
may be able to have an opportunity
to decide for himself as to what is
going to be his future. The original
extent of criticism. when it was
strongly felt by the hon. Members of
this House that every effort should be
made to take a decision about the
future of a3 woman in accordance with
her wishes, had very great force, and
the agreement arrived at was in con-

1
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sonance with the new approach.
Under the agreement it has been pro-
vided that she is only to be kept in a
home where she can meet her natu-
ral relations, and thereafter, if in a
calm moment she decides that she has
to go back. then she can go back to
her natural relations, or she can also
elect to stay in the country where-
from she was recovered.

Sir, there is a certain amount of
dislocation, as has been pointed out by
Shri Mathur and also by Shri Kishen
Chand. But on the other hand, the
amount of satisfaction that flows after
this slight dislocation, to my mind,
far outweighs that inconvenience
which results from the taking away of
that woman from that particular
home. Is the society entitled to pre-
sume that she is really happy, or that
she has no desire to go back? I submit
that it will be a very dangerous pre-
sumption if we start on this basis. If
we assume that she is helpless and she
has resigned herself, or she has
reconciled herself to those wretched
conditions, I think, that will not be a
safe presumption. We should rather
continue to create the conditions in
which she, even at the risk of that
slight dislocation, is brought to a
friendly camp where she has got the
opportunity of meeting her relations,
and thereafter a deciSion is taken in

accordance with her wishes. In
the first instance, even if she has
to remain here, it builds her up

psychologically. She has had the
opportunity of meeting her mnatural
relations. It may be that she has
explained to them that “I have built
the home here. There is no point in
my going across. We can meet each
other by going across to the other
country on normal passport or after
obtaining the necessary visas.” Also
the natural feeling of weight upon
her conscience which will otherwise
always remain on her that either she
is hated by her natural relations or
she has never had the opportunity of
thinking for herself, that weight will

\ be removed from her mind and even

if thereafter she elects to remain
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here—it is on all accounts quite pro-
bable and that is also the experience—
that even if she goes back to the
abductor, she goes back a happier

woman as compared to the wretched |

condition in which she was recovered.
If on the other hand she goes across
and fries to join her natural relations
and goes over to the other country,
then it was obviously a case in which
she was being kept there against her
will and when that requisite pressure
is removed, she comes back to her
own self and wants to go over to her
natural relations. Therefore, from
whatever angle we view it, the fact
that she is put to this inconvenience
is very much balanced by the good
results flowing from this removal to
the camps. These were the conscien-
tioug objections. I have kept a note
of the various suggestions that have
been made by the hon. Members of
this House as to how best we should

approach this problem. I myself
believe that a greater emphasis on
the social angle and ufilization

of social workers in a more
effective way will solve this problem
much better and will also save the
administration and the organisation
from a certain amount of criticism.
1 want however to add, Mr. Deputy
Chairman, that Government has been
alive to this aspect and from the very
inception, a large number of social
workers, both women and men, have
remained associated with this work
at various levels. The persons who
have been in charge of these camps
have a very difficult and delicate task
when persons who can be described as
psychological wrecks are recovered
and brought to these camps. To take
care of them is really a very difficult
task and this task has always been
handled by social workers. Then
again, ample opportunities have been
provided for social workers from both
the countries to have free access to
these unfortunate vietims so that they
can explain to them the conditions and
could bring certain facts to their know-
ledge which might have the effect of
dispelling the fear complex to which
those women have been subjected.
This is the normal story that is told
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to these people that their natural rela-
tions were all killed or that as soon
as they cross the border, they will
perhaps be shot down or they will
be murdered—this is the type of
stories that are normally dinned into
the ears of these women before they
are recovered. As soon as they go to
the camps and meet their own rela-
tions, then all that is removed and
they see that those relations who were
described by the abductors as dead,.
are alive and they can talk to them.
They can also explain to them that
such and such women that went over is
living happily with either her previ-
ous husband or her father or her
mother or her other relations. There-
fore, that gives an opportunity for all
these social workers to explain things
in their proper perspective so that
these falsehoods that are dinned into
their ears are removed and they can
think for themselves as to what is
the best course that they should adopt.
There will, however, always have to
be a certain corps of what Mr. Bhupesh
Gupta in his characteristic eloguence,
was pleased to describe as bureau-
cratic set-up because even democracy
has to function through permanent
services and it is a convenient way of
describing the permanent services as
bureaucratic. The main burden will
have to remain on the members of
the permanent services both in the
matter of recovery and in the general
administrative arrangements  with
regard to finances, accounts and all
other things; but I fully appreciate
that the social aspect has to be laid
greater stress upon and an opportu-
nity to associate as large a number
of social workers as could be asso-
ciated with this type of work with
advantage, should be well availed of.

There is one thing which I want
particularly to mention. One or {wo
hon. Members have indicated an ele-
ment of doubt about the future of
these women after they are recovered
and restored to their natural relations.
I have great pleasure in reporting to
this hon. House that our society in
this respect has shown a very bright
and remarkably good side of their



Abducted Persons

1517
5 (Recovery and

[Sardar Swaran Singh.]

approach. We have dealt with thou-
sands of cases, and cases in which the
unfortunate victims may not have
been really welcome to their families
have been extremely rare; and I was
hoping that the hon. lady Member who
made particular reference to ' this
point would cite even one case in
which a woman who had been restored
to her relations was not really respec-
ted. I think that the greatness of our
society lies in rising to the occasion
to meet such difficult situations and
in this particular respect, in this parti-
cular aspect, large numbers of people
had doubts about the future of these
Hindu and Sikh abducted women who
were brought over to India; but it is a
very happy augury and as Prof, Wadia
pointed out, it has shown a bright
lining to the otherwise dark clouds
that our society rose to the occasion
and really welcomed these women
with open arms knowing fully well
the circumstances under which they
were placed and the indignities to
which they were subjected. There-
fore. there may be a theoretical
nbiection on this score but this is cer-
tainly not borne out by facts and cir-
eumstances.

There is one other aspect which has
been stressed by more than one Mem-
ber. That is about the quantum of work
that has been done in Pakistan. I am
happy to note that every Member who
has touched upon this matter has very
rightly avoided suggesting that we
should have any approach on this
matter in any spirit of competition or
in a spirit of counting. That is quite
consistent with the high tradition that
this Parliament has always built while
approaching such problems. But it
has been quite strongly suggested that
steps should be taken to point out to
the Pakistan authorities that while we
intend to continue our work because
we think that it is good to be done,
they should alsotryto doasmuch and
should try to do more in a spirit or

competition for doing a good thing
rather than start approaching this
problem in a spirit that we should

deteriorate because they are deterio-
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rating. There should be that healthy
competition for doing that good work
in both the countries. The active
support and the moral support ana
the approach that has been brought to
bear on this problem from different
sections of the House, these are ample
guarantees that this atmosphere will
percolate among the people and they
will also start feeling the urgency ol
the problem.

It is true that there are a large num-
ber of women who are unhappy, either
on account of age or the 1nitial cire
cumstances in which they were got
hold of, in indecent and desperate
hurry, and because the original poli-
shed sort of life is disappearing and
realities are now showing themselves
in their naked form. So quite a big
percentage of these women are really
unhappy and therefore every effort
should be made to recover them and
keep them in a neutral home so that
a decision can be taken in accordance
with the agreement; that appears to
be the correct approach.

Two hon. Members have made men-
tion of the Prime MiniSter’s speech
on the last occasion when he said that
he hoped that the work would be com-
pleted within the extension that Par-
liament gave on the last occagion. In
a matter of this nature, Sir, it has
been the endeavour of the Government
to come before Parliament from time
to time. Views had been expressed
here doubting the wisdom of coming to
Parliament over and over again
after the year 1949. Some hon. Mem.
bers have also suggested and asked
why sufficient foresight was not shown
in 1949, that we ought to have been
able to see the duration of time that
would be required to straighten ous
this problem and we should have ask-
ed for legislative powers extending
over several years. Sir, in a matter
of this nature, the objective before the

Government has been to finish this
work as early as possible. But the
results have been of a continuing

character and while dealing with a
human problem of this nature, you
cannot huddle thowsands of people
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in one group. There are limitations,
administrative, social and psychologi-
cal, in the matter of tackling this pro-
blem in any big way and within a
short time, Public opinion has also
varied from time to time. Sometimes
the atmosphere is favourable and
sometimes there is some opposition te
it. But I want to take this opportu-
nity to pay a tribute to the selfless
work put in by the band of social
workers who against all odds continue
to put in their best effort. Sir, in 1949,
Parliament in its wisdom put this
legislative measure on the Statute
Book for two years and later on it was
discovered that work has been con-
tinuing and on several occasions this
measure had to be extended. I think,
that this was inevitable, regard
being had to the nature of the pro-
blem and it was not on account of any
lapse, carelessness or want of zeal in
the discharge of the executive func-
tions that devolved upbon the Gov-
ernment as a result of this legisla-
tive measure. I want to assure hon.
Members that this matter has been
receiving attention at a fairly high
level and Government has never treat-
ed this problem purely as a routine
matter, but has always devoted con-
siderable time at the highest level,
to find out as to what would be the
best way of dealing with this pro-
blem.

Then again, it has been suggested
that we have got two Police repre-
sentatives on this Tribunal and the
lady—Shrimati Bhag Mehta—is only
an adviser, Why should she not be
made a full-fledged member of the
Tribunal? But I may point out that
the constitution of the Tribunal has
to be agreed upon by both the Gov-
ernments and it is surely some com-
pliment to our social worker, Shri-
mati Bhag Mehta, that although she
belongs to India, she has been accept-
ed as the Joint Adviser, to advise
both the Pakistan Member on the
Tribunal as also the Indian Member
on the Tribunal. She is the Joint
adviser to both the Governments. Per-
sonally I have no objection if the lady
member can be a full-fledged mem-
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ber; but in that case you will have
two members, one being our nominee
and the other that of Pakistan and
whether that will be a real advantage
is a matter which requires further
consideration; also whether Pakistan
is able to nominate a full-fledged lady
member to the Tribunal. It is a
matter which can be gone info to see
what can be done.

Surr BHUPESH GUPTA: That
should be attempted. You should be
in touch with the Government of
Pakistan 1o do this, if it is possible.

SarparR SWARAN SINGH: There-
fore, Sir, I submit that the time for
which we are now asking this Bill to
be extended really will give us ample
opportunity to have the report of the
Fact Finding Commission and Govern-
ment will have no hesitation to take
any action, administrative or other-
wise, to ensure that this work iscar-
ried on and concluded as expedi-
tiously as possible.

Mr. DEPUTY CHAIRMAN:
guestion is:

The

“That the Bill to continue the
Abducted Persons (Recovery and
Restoration) Act, 1949, for a further
period, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted.

Mgr. DEPUTY CHAIRMAN: Now
we take up the clause by clause consi-
deration of the Bill. There are no
amendments.

Clauses 2 and 3 were added to the
Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill.

SAarpAR SWARAN SINGH: Sir, I
move:
“That the Bill be passed.”
MRr. DEPUTY CHAIRMAN: The

question is:
“That the Bill be passed.”

Sprr H, C. MATHUR: Would you
not permit me a few minutes?
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MR. DEPUTY CHAIRMAN: No time,
Mr. Mathur.
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The question is:
“That the Bill be passed.”

The motion was adopted.

THE DELHI JOINT WATER AND
SEWAGE BOARD (AMENDMENT)
BILL, 1955

Tae MINISTER ror HEALTH (RaJ-
RUMAR; AMRIT KAUR): Sir, I move:

“That the Bill further to amend
the Delhi Joint Water and Sewage
Board Act, 1926, for certain purposes,
as passed by the Lok Sabha, be taken
into consideration.”

In requesting for this Bill to be taken
into consideration, I wish to place
before the House just a very brief
history to show why this has become
necessary and also to show the House
that this is a very small and simple
measure which has, however, been
long overdue. As a matter of fact, this
Bill was actually introduced in 1951.
As will be very clear from the State-
ment of Objects and Reasons, the
Delhi Municipality alone has been
given certain concessions which, in
the opinion of the Government of
India, have really become completely
out of date, Also the sewage effluent
had been supplied to a humber of pri-
vate individuals for cultivation pur-
poses at certain rates by the Joint
Water and Sewage Board and for a
number of years these persons have
defaulted payment to the Board.

The purpose of one amendment is to
enable us to recover the arrears from
such defaulters as arrears of land
revenue. Now, under the Delhi Joint
Water and Sewage Board Act of 1926,
the Board supplies filtered water in
bulk to various local bodies in Delhi
and receives payment from all of them
of the actual cost of supply but the
Delhi Municipality alone......

Surr KISHEN CHAND (Hyderabad):
What is the actual cost of supply?
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Mgr. DEPUTY CHAIRMAN: Do you
want to know the cost to everybody?

Suri KISHEN CHAND: Yes, Sir.

RasgumAarr AMRIT KAUR: I am
only concerned with the Delhi Muni-
cipality, The rate varies according to
the local body but what 1 am saying
is that when this Board was constitut-
ed the Delhi Municipality was the only
body that was given this exemption.
We have tried to get back to 1926 and
fing out whether we could get any
papers or anything to show wus why
this exception was made. Nothing is
available either with the Government
or with the Chief Commissioner of
Delhi. The Delhi Municipality alone
has been able to produce a resolution
that was passed by it on receipt of a
letter the number of which has been
given by them, When we brought
forward this Bill in 1951, the Delhi
Municipality said that it should be
excused in the light of the agreement
that had been reached and that, in
any case, we should defer considera-
tion of the question until the corpora-
tion was formed. The question of
the formation of the corporation was
on the tapis; it was presum-
ed that the corporation would come
into being in 1952 ang I agreed to
defer consideration of the question till
1952. In 1952 the Delhi State Gov-
ernment came into being and that
Government were definitely opposed
to a corporation. Therefore, the mat-
ter was held up but my colleague the
Finance Minister—and I entirely agree
with him—feels strongly that the
amount that is now being paid increas-
ingly to the Delhi Municipality is
really not a legitimate charge on the
Government of India. Therefore, it
is that we have now come up with an
amendment to this Act whereby the
Delhi Municipality will come in line
with all the other local bodies. It
will not be a very great liability on
that body.
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The legislation envisages two pro-
visions; one, it extinguishes the Habilily
of the Central Government under the
proviso to sub-section (1) of section
12; and, secondly, that the charges due



